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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE SEVENTEENTH DAY OF APRIL
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 436 OF 2026

Writ Appeal under clause 15 of the Letters Patent Against the order Dated
09101 12026 in Writ Petition No.1 307 ot 2026 on the fi le of the High Court.

Between:

1. Sheraz Khan, S/o Gulam Dastagir Khan, Aged about 41 years, F|/o 9-1 1-
32711, Nayya Qilla Golconda, Nanakramguda, Hyderabad Telangana - 500
008

2. Sadraz Jeevani, S/o Siraj Ali Jiwani Aged about 41 yearc, R/o 4-1-
12421412431A Flat No. 501, the Residency AzizManz, King Koti, Nampally,
Hyderabad Telangana - 500 001

3. Syed Ayazuddin, S/o Syed Abiduddin Aged about 38 years, R/o B-1-40/M/49.
Samantha Colony, Tolichowki, Golconda, Hyderabad, Telangana - 500 008

4. Sayeed Khan, S/o Hussain Khan, Aged about 47 years, Fl/o 9-11-360124.
Nayya Qilla Golconda, Nanakramguda, Hyderabad

...APPELLANTS
AND

1. Directorate of Enforcement, Rep. by its Additional Director/Joint Director,
Adarsh Nagar, Hyderabad.

2. The State of Telangana, Represented by its Principal Secretary, Stamps AND
Registration Department, Secretariat, Hyderabad

3. The District Collector, Ranga Reddy District, Telangana.
4. The Commissioner, AND lnspector General, Stamps AND Registration

Department Ranga Reddy District, Telangana.

5. The Joint Sub-Registrar cum Tahsildar, Chevella Mandal, Ranga Reddy
District.



6. The District Registrar, Stamps AND Registration Department Ranga Reddy
District

...RESPONDENTS

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased pleased to

restrain the Respondent No. 1 from receiving any monies and issuance of Sale

Certificate pursuance to the sale of Lot No.13 i.e., the Agricultural dry land forming in

Part of Sy Nos. 23OlN1l1, 23OlN112, 23Olal113, 23OlAN1l1, 23014N112,

23OlAN113,230lAN2l3,230lAAJ2I4,23OlN3l1 ,23OlN3l2 total admeasuring area of

10 Acres 1 1 Guntas in Aloor-1 Village, Aloor, Grampanchayat, Chevella Mandal,

Ranga Reddy District, Telangana from auction dated 05.O1 .2026.

Counsel for the Appellant : SRI PURNIMA SINGH

Counsel for the Respondent No.1 : SRI V.T.KALYAN

Counsel for the Respondents No.2to., 
BT I"rSA:lol{AR 

REDDY KATRAM,

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDI]RABAD

THE HON'BLE THE CHIEF JUSTICE SRI APAR.ESH KUMAR SINGH

TH[:, HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.436 of 2026

Dateil 17.04.2026

Between:

Sheraz Khan

and 3 others.

...Appellants

and

Directorate of Enforcement,

Rep. by its Additional Director/Joint Director,

Adarsh Nagar, Hyderabad,

and 5 others.

...Respondents

JUDGMENT:

Leamed counsel Ms. Pumima Singh appears lor the appellants

Leamed counsel Sri V.T.Kalyan appears for respondent No. I .

Sri Muralidhar Reddy Katram, leamed Govemment Pleader for

Revenue (Stamps & Registration) appears lor respondents No.2 to 6
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2. Tho appellants are aggricved by the impugned judgrnent datcd

09.01.2026 passcd b), the learncd wrir court ,uvherebl, W.p.No. ll07 of

2026 filed hy thc appellanrs was dismisscd with thc lbltou.ing

observations:

''7. Having regard to the subrnissions made by both thc panics, it is
appirrcnt thar thc subject propcrties are under ED custody, pursuant to
the casc registcrcd agains{ the erstwhile owncr under Section 5(5) of
the I'MI-A, 2002. It is norcworthy that vide Ordcrs dated 05.l2.Z0ZZ
and 2,1.01.202.1. thc Hon'blc Supreme Court clearly ordered to lift the
atlacllmcnt ofl D in rcspcct of subject propert;. only wherr tlrere is
valid salable title in transparent manner. pcrtinelltly, the erstwhile
owncr has not obtaincd any NOC lrom the tiD as to register or
alienate and dcrach the subjcct property. Furtl.lermore, a Moncy
[.aurrdering Case is pending against the erstwhile owner who sold the
subjcct pr opertl to the petitioners. In vicw of the peculiar facts and
circumstances ol'the case, this Court is of the corrsidered opinion that
the prosccution lgainst thc erstwhile owner of 1he subject propcrty, is
pending before ED in a Money Laundering case and that at this
juncture- it cannot bc detcnnincd whether thc erstu,hile owncr sold the
subjcct propen) o llle pelilioncrs in a lransparent manner. .

3- lt is not in dispute thar thc properties described at paragraph 3 of

the affidavit filed in support of the writ appeal wcre purchased by the

appellants by virtuc ol sale deeds enumcrated thereunder ol diflcrent

dates in thc year 2023 lrom one Ms. Shaik Nou,hera. It is also not in

dispute that these properties were subject matter of atlachment in a

moncy laundcring case. which is ECIR/HYZO/0 4l2}lg in which an

order conlirming the attachment has also been passed by the

Adjudicating Authoritv under Section 8(3) of the prevenrion of Mone1,._

laundcring Act, 2002 r'hercinafter referred to as,,.the Act"). It is also
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true that the auction sale of these propertics has been directed by the

orders of the Hon'ble Supreme Court in Miscellaneous Application

No.222712024 in W.P (Crt.).No.3 I of 2020, dated 10.10.2025 and

08.04.2026. It is also not in dispute that at the time of purchase of these

properties by the present appellants, no No Objection Certificate was

issued by the Enflorcement Directorate to register or alienate the subject

properties, the attachment of rvhich had alrcady been confirmed on

04.02.2020.

4. Though the leamed counsel for the appellants has drawn our

attention to the endorsement of the Tahsildar, Chcvclla Mandal, datcd

24.12.2022, on the subject of request for registration of sale transaction

with Application Nos.220 109899 I , 220 1098999, 220 t 098998.

2201098912, 220109E982, 2201099003 ol the properties mentioned

therein, but it only indicates that the Assistant Director, Enlorcement

Directorate, Hyderabad Zone, has informed that the Adjudicating

Authority, New Delhi, has under Section 5(5) ol the Act issued

confirmation order bearing No.l 188/2019, dated 04.02.2020, of the

properties attached as per provisional attachment order No.01/2019,

dated 16.08.2019 in ECIR/HYZO/04/2018. The Assistant Director,

Enforcement Directorate, had also requested not to permit sale, pledge,
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alienate, sift. mo(qage. translcr and hypothecation in anl manner in

respect ol thc properties mentioned in the annexure_ It rvas further

inlbrmed tlrat thc said propcrtics may not bc allowed to deal with anr

rnanner till further ordcrs lrorn the Directoratc

5. I-earned counsel lor the appellants has lurther drawn the attention

ol this cou( to thc alfidavit ol the seller for registration ol the land

belonging to Ms. Shark Nowhera, CEO of l{eera Group, rvhich relers ro

a rclcasc order of thc ltnlorcernent Dircctorate h.om the attachment as

per the ordcr ol thc IIon'ble Suprcme Court in W.P (Crl.).No.3 I /2020.

Criminal Appeal No.76l -76212021. However. though the lcarnccl

counsel lor thc appcllanrs has relerred to the order dated 05.12.2022

passed in Crirninal Appeal No.76l-76212021 and the order dared

28.03.2023 in the sartl Crirninal Appeal, it cannot be madc out thal

confinnation of attachtnent ol thc subject properlies has becn Iiftcd.

Learncd counsel lor thc appcllants has thereafter drawn the attention o[

this court to thc auction notice. \vhich is at page No.42 of the annexurcs.

and specifically relerrcd to certain terms and conditions enumeratcd

thcrein. But. these conditions at page 108 woutd not relieve thc

appellants n,ho have ptrrchased the said properties after confinnation of'

attachment b_"- the Enlorccment Directorate and without any No

:
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Objection Certiftcate issued by the Enforcement Directorate tbr being

exempted from thc auction salc. The appellants have also taken a

ground that the propertics are agricultural in nature and therelore they

could not be subjected to auction. However, these grounds, at this stage,

are not available for the appellants to take when the attachment of these

properties has not only been confirmed by the Adjudicating Authority

under Section 8(3) of the Act, but the auctions are being held pursuant to

the orders of the Hon'ble Supreme Court

6. In [hese circumstances. we do not find lault u'ith the obsorvations

of thc leamed writ court relusing to interfere in the rnatter. 'fhere f,ore.

no grounds are made out to interfere in the present appcal.

7. 'I'he writ appeal is accordingly dismissed. There shall be no ordcr

as to oosts.

Miscellaneous applications pending, if any, shall stand closed.

To,

//TRUE COPY//

1. The Additional Director/Joint Director,
Nagar, Hyderabad.

SD/. MOHD. ISMAIL
DEPUTY REGISTRAR

SECTION OFFICER

Directorate of Enforcement, Adarsh

2. The Principal Secretary,.Stamps AND Registration Department, Secretariat,
Telangana State, Hyderabad

3. The District Collector, Ranga Reddy District, Telangana.
4. The Commissioner, AND_ lnspector Generat, Stamps AND Registration

Department Ranga Reddy District, Telangana.

i*_-.
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5. The Joint Sub-Registrar cum Tahsildar, Chevella Mandal, Ranga Reddy
District.

6. The District Registrar, Stamps AND Registration Department Ranga Reddy
District.

7. One CC to Ms.Purnima Singh, Advocate. [OPUC]

B. One CC to SRI V.T.KALYAN, Advocate. [OPUC]
9. Two CD Copies.

BSK

TKS



HIGH COURT

DATED: 1710412026

JUDGMENT

WA.No.436 ot 2026

DISMISSING THE WRIT APPEAL
WITHOUT COSTS
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